
SUBJECT:- 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BNGA1..5Rr BENCI-F 

Second Floor, 
C.mmercial Complex, 

S 	 Indiranagér, 
Eangelore-560 038. 

Dated: 3 AUG 1993 

RPPLICATION NO(s). 	220 of 1993. 

AtElicant(S) R.Sempengirem 	v/s. 	Res22ndentls) Air Officer 
- Commanding,Airforce, 

To 	
Bangalore & Ors. 

Sri.R.Sempengirem, 
S/o.Late Perumal Raghaven1 
Ex-Antimaleria Lescer, 
Air Force Station, 
Jelehelli West.Bangalore. 

Sri.5.11.H.Ganjami, 
Advocate, No. 63, 
II Floor,Noor Building, 
J.C.Road,Bangelore-2. 

The Air Officer Commanding, 
Air Force Station, 
Jalahelli Uest,Benqalore-15. 

The Air Officer Commanding _in_Chief, 
t.P.F I, Hebbal,Bangelore-24. 

S. 	The Joint Director,of Personnel(Civilians), 
JOPC,Pir Headquarters,Vayu Bhegn,NDelhi. 

6. 	Sri.G.Shanthappe,Central Govt.Stnc.Counsel, 
High Court Building,Bangelore-1. 

Please find enclosed herewith a copy of the ORDER! 

STAY/INTERIM ORDER.passed.by.this Tribunal in the above said 

&pplicati.n(s) on ----------------- 
20-07-93. 

rip 

REGISTRAR +'~EPUTY 
DICIAL BRANCHES. 



* 	
BEEORE THE CiNRAL ADAINISTRATIVE TRIBUNAL 

BANGAWRE B 	BA1GAIE 

DATED TillS  THE  TtErIfrnl DAY OF JULY 1993 

Present: 

Ibn 'ble Mr. Justice P.K. Shyansuiar ... 'ioe thairuian 

kin 'ble Mr. V. Ra&akrisrnan ... 	aber (A] 

.PPLICATION NO.220/93 

R. S&apangiran, 
Sb 	[Lath) Per ual Rahavan, 
Agei 31 years, 
E-Ant1arja Lascar, 
Air Force Station, 
Jalahallj Jest, 
Banjalore. 	 ... Applicant 

[Snri R.. Desnpande ... Aiiocate) 

	

V 	
V. 

The Air Officer, 
LfldiC 

Air Force Station, 
Jalanalli west, 
Banalore-560 015. 

The Air Officer 
Oaaandiny -in -Cnief, 
I.A.F., Hethal, 
Ban4alore-560 024. 

The Joint Director, 
of Personnel (Civilians), 
[JD2C], Air kieaci.uarters, 
/ap Enavan, 
New Delhi. 	 ... Respoients 

[Shri G. Shanthappa ... Advocate] 

This application having coLae up for aiaission before this 

Tribunal toiay, kbn'ble Vice-Chairman, .nade the followiny: 

ORDER 

the counsel for the applicant files an MP and also 

f1es \ fresh power. Take itioe of the fresrk power and substitute 
ik S 

tne' nale of the counsel appeariny as of now o  

	

••:: 	, 



mm 

2. In the i'4P filed today the applicant seeks condonation of 

delay which is stated to be abo.it two years. We are told that 

the delay caused is because of the fact the applicant was urging 

the aatter with the adainistrative authorities. This is not 

a sufficient ground to COdOL the delay izwoled in the filing 

of a statutory application under the At. We are, therefore, 

I 

 

not persuaded to condone the delay. The MP is accordingly rejec-

ted, the application being barred by tiae also stands rejected. 

- 	( 
[A] 	 vIc-caAIR1N 

11nWCOP 

SECflO Off tCE 
Tht'3' 

MDL'fl0NM BENCH 
9ANGALGRE  


